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ORDER

PER S.RIFAUR RAHMAN,AM:

This appeal is filed by the Revenue against the orders of the Id.
Commissioner of Income-tax (Appeals)-58, Mumbai (hereinafter referred to
‘Ld. CIT (A)’) dated 20.11.2017 pertaining to Assessment Year 2008-09.

3. At the time of hearing, Ld. Counsel for the assessee has submitted that
the tax effect in the appeal filed by the Revenue is below Rs. 60 lakhs. The

CBDT in its Circular No.09/2024 dated 17.09.2024 has recently revised the
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monetary limit for filing of the departmental appeal to the ITAT at
Rs. 60 lakhs. He has, therefore, requested that the Revenue’s appeal may be
dismissed accordingly.
4. However, Ld. CIT(DR) did not oppose the aforesaid proposition.
5. In view of the above position, we noticed that the tax effect in appeal
preferred by the Revenue is below Rs.60 lakhs, we deem it proper to dismiss
the appeal of the Revenue in the light of the latest Circular N0.09/2024 of
the CBDT dated 17.09.2024, as not maintainable.
6. In the result, the appeal of the Revenue is dismissed.
Order pronounced in the open court on this 9™ day of October, 2024.
Sd/- sd/-
(SAKTIJIT DEY) (S.RIFAUR RAHMAN)
VICE PRESIDENT ACCOUNTANT MEMBER

Dated: 09.10.2024
TS

Copy forwarded to:
. Appellant
Respondent
CIT
CIT(Appeals)
DR: ITAT

N

ASSISTANT REGISTRAR
ITAT, NEW DELHI



